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MR. SPEAKER : 1t is only after
that, that Shri Vajpayce raised it and I
permitted him to raise it here and he
replied. 1 do not know why Shri
H. N. Mukerjee is angry after that also.
(Interruption). Order, order. No more
of it now.

- SHRI S. M. BANERJEE (Kanpur):
We requested that the Prime Minister
should meet to discuss the specific issue.
You have not said anything about it.

12.46 HRs.

[MR, DEPUTY-SPEAKER in the Chair]

SHRI NATH PAI (Rajapur) : Sir,
just one minute. Because of the noise
1 could not hear what the Speaker told
me to do or to restrain from doing. I
told him that today is the 14th Novem-
ber, and six ycars ago this Parliament
passed a resolution taking a solemn
pledge that every inch of our territory
occupied by China forcibly should be

liberated. The Parliament took that’

resolution. I want to know the steps
taken by the Government in that re-
gard. What is the. use of going and
garlanding the Nehru statue? It was
a resolution moved by him and Parlia-
ment unanimously passed it.

MR. DEPUTY-SPEAKER : Order,
order. We proceed further,
SHRI NATH PAI : How ? With-

out redeeming it ? Acharya Kripalani
just now gave a lecture about the repu-
tation of Parliament. If Parliament
cannot implement the resolution unani-
mously adopted, what will be our repu-
tation ? It was a resolution which was
adopted unanimously, all Members
standing. Sir, you and I have been
Members here for long. I do not know
what they are going to do about it. It
was a unanimous resolution adopted by
Parliament, all Members standing.

MR. DEPUTY-SPEAKER :
Speaker said you wrote to him.

SHRI NATH PAI : Yes; they m,
consider it tomorrow. But tomorrow
is the 15th. Today is the 14th (Inmter-
ruption) .

MR. DEPUTY-SPEAKER :
order.

The

Not now. Let us proceed.

Order, 4 answer it in due course,
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and Deaths Bill

SHRI NATH PAI : Well, I accept
what you say. :

12.47 HRs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.

Clause 10—conzd.

MR. DEPUTY-SPEAKER : The
House will now take up clause-by-clause
consideration of Registration of Births
and Deaths Bill.

SHRI LOBO PRABHU (Udipi)
Before 1 proceed with my amendment,
I would like to seek your guidance or
the protection of the Chair on three
separate issues which werc raised yes-

terday. The question raised in the
amendment yesterday generally shows
that it not only affects this Bill, but it

affects my right as a Member of this
House, it affects the rights of the Housc
and it affects the rights of this country
to have legislation properly passed.

The first issue-raised was the state-
ment by the Minister that since this
Bill is five years old and has already
been passed by the Rajya Sabha, no
amendment in it should be made be-
cause it would involve further loss of
time. I would like to have a clear ruling
from you. The question is, because a
Bill has been passed by the Rajya
Sabha, does the Lok Sabha become a
mere rubber-stamp ?

MR. DEPUTY-SPEAKER This
House is not supposed to take into
consideration what was said there or
done there. That is all.

SHRI LOBO PRABHU : Plcase
sce the record. He has clearly said that
because this Bill will have again to be
referred to the Rajya Sabha if amend-
ments are made, he was not prepared
10 accept any amendment. If that is
the position—Ilet me complete.

MR. DEPUTY-SPEAKER : What
I thought about it when he referred to
it was that there was an urgency of
getting through this legislation. That is
all.

SHRI LOBO PRABHU : Let him
If the Bill
had been delayed for five years, a delay



249  Registration of

for another five days is not going to
affect it very much. But the right of
‘this House to consider at will the pro-
posed amendment is the one which has
been denied and it must be asserted
definitely by you that  this procedure
cannot be tolerated consistently with
the rights of the Members, the rights of
the House and-: the rights of the people.
Now, I am coming to my points,

The second point which I would like
to bring to the notice of the House is
this. During this debate, the quorum
had to be called three times. There
was a fluctuating number of Members
coming in. That was bad enough., I
do not grudge Members of the Congress
or even of this side indulging them-
selves in the Central Hall, but what is
bad is this. Because of this fluctuating
quorum, this transient quorum, which
<comes and goes, when the amendment is
put to vote, without knowing what the
amendment is, not being able to under-
stand it, they say simply “Aye” or
“No”. In this case, it is ‘No’ from the
party, What is this House? Is it a mock-
ery? What is the good of members com-
ing here to say ‘Aye’ or ‘No’? If they
are going to participate in the debate, if
they think they are competent to say
anything on the amendment, they must
sit here. It is for the Minister of Parlia-
mentary Affairs to see that this farce
is not enacted from time to time. If
a Bill from their party is brought, if
their members are allowed to say ‘Aye’
or ‘No’, he _must see to it that they
attend the whole discussion. On this
also, 1 want a definite ruling. because
this House is becoming a laughing
stock of this country when you have
members not caring to be present, but
only standing up to say ‘Aye’ or ‘No'.
We are little better than animals just
to say ‘Ave’ or ‘Nay’ like horses and
donkeys. ... (Interruptions).

st ok st (aeardfeor) ¢
I ALY, EW XW AT KY ATAR
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SHRI LOBO PRABHU : The Home
Ministry, whieh is the offender in this
as in other Bills, saying that as soon as
they bring a Bill, it should be passed
because they have the Ayes and Nays
for it, has got to reconsider this atti-
tude. The Home Ministry must respect
the right of members to suggest an
amendment and should meet it pro-

perly.

The Home Ministry must increase the
voice power of its minister. Half of
what h¢ said was not available to this
side, but the Ayes and Nays were avail-
able. He may represent the whole of
the Congress in Madras State, but his
voice is not powerful enough.

This is a Bill of very considerable
importance, which is going to be en-
forced at all levels, not only at the State
and district level, but in the panchayat
level. It is a Bill in which there should
be no ambiguity and no room for fur-
ther clarification and further re-defini-
tion. Whenever any amendment of
mine came, the minister, as far as he
was audible, would just say he canpot
accept it because of this and that. I
am not going to refer to the whole of
my objections, because I may do so at
the third reading. Here is a Bill which
defines ‘birth’ to include ‘still birth’.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): On a point of order, Sir.
We have already passed that clause and

we are on another clause. He is going
back to that clause,
SHRI LOBO PRABHU : I am only

illustrating my point that you have a
Bill which is unworthy to be on the
statute-book. If for family planding,
they must have information, about still
births, let them have a separate cate-
gory of still births. Do not include it
in birth, because your statistics will be
full of people who were never born and
who will never die.

MR. DEPUTY-SPEAKER : You
referred to it as an illustration. At this
stage, I will not permit it.
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SHRI LOBO PRABHU: I have
raised a general issue. Here we have
got a Bill which is going to be enforced
by all kinds of people. It is going to be
left to the small panchayat secretary to
decide whether this is a still birth and
should be recorded or it is a foetal
death or miscarriage or abortion. Why
do you expect them to do all these
things. Again, I am stating a doubt
and not reviewing the clauses already
passed. There is the question whether
the appointment of the registrar should
be by name or by office. He read some-
thing from the General Clauses Act. I
was not able to hear it, but I have seen

it reproduced.

SHRI R. D. BHANDARE (Bom-.

bay Central): Sir, I rise on a point of
order. :

SHRI S. M. BANERJEE (Kanpur):
Under which rule ? I am always asked
to mention the rule. Let him also men-
tion the rule.

MR. DEPUTY-SPEAKER : Certain
points are raised now which were not
raised when the relevant clauses werc
debated. 1 cautioned him....

SHRI S. M. BANERIJEE : Are you
raising a point of order or Shri Bhan-
dare is raising one ?

SHRI R. D. BHANDARE : I am
raising a point of order.
SHRI S. M. BANERJEE : Under

what rule ? We should know the rulc.
I want to read it and educate myself.

MR. DEPUTY-SPEAKER :
will quote the rule.

He

SHRI R. D. BHANDARE : I do
not think he requires to be educated.
We are at the stage of clause-by-clause
consideration and some of the clauscs
have already beem passed.

SHRI LOBO PRABHU : But what
is the rule ? Without that, your expla-
nation is not relevant.

SHRI R. D. BHANDARE : When
a member is speaking something which
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is not relevant, or is speaking on -2
clause of the Bill which has .already
been adopted, or is repeating the same
arguments I have every right to raise a
point of order and draw the attention
of the Chair to the repetition, irrele-
vancy or the fact that the clause under
reference has alrcady been adopted.
When we have considered certain
amendments and passed certain clauses

‘what right has the hon. Member to deal

with the same points, same clauses and
same amendments ?
ft wew fagr@t qrageft (FHTHR) :
w frw & @ F o, 9 9
Qfewr g7 77 AF A fagem T@R
AT AT FTHT GG TAT IRV FHT
= fadgs ¥ IR § 797 faae @, ey
g 5 ag A= oft 57 fadree sy
FT AAT TFR FT AT | AT WY A}
gk Iw g W W R
zq fagas & faamel qx faael #t agwfa
R aFdt ¢, 59 ¥ fau yue w7 Tfgw
Y Y 3719 39 FY fqorae FRA FrRAT
AATHFAE |
=t TR GTAAAS W qAAET Sy
¥ faurdi ®1 awdw 1 §, T fadwe
FASY T WAT AT |
SHRI S. M. BANERIJEE : First of
all, I am really sorry that the Minister
who is in charge of the Bill, who is
piloting the Bill, Shri V. C. Shukla,
who is supposed to be quite maturc by
this time, he himself should raise a
point of order. Then, Shri R. D.
Bhandare, who is in the panel of Chair-

men, quoted or tried to quote a parti-
cular rule....

SHRI R. D. BHANDARE : I can
quote the rule; it is in my hand.
SHRI S. M. BANERJEE : He was

trying to quote a rule from his memory;
now he has tricd to read it. The Chair
can certainly direct a member not to
continue his speech if the Chair is con-
vinced that the member is making an
irrelevant speech. Sir, you have heard
Shri Lobo Prabhu in patience. This is
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a controversial Bill. There is no doubt
about it. It deals with birth and still-
birth. There may be some stillborn
Ministers. But that is not relevant
here. The point which is agitating us
is this, Why do you want to shut out
discussions ? Why do you not allow a
proper discussion ? Let it go to the
Select Committee.

MR. DEPUTY-SPEAKER : The
point raised by Shri Bhandare was very
valid to the extent that he said that the
points which were mentioned yesterday
while we were dealing with clauses 2
to 9 need not be repeated now when we
are dealing with other clauses. Now
therc is one point, which has been
raised and brought before the House by
Shri Vajpayee that this Bill, as I also
observed yesterday, has become a con-
troversial measure. Some hon. Mem-
bers have already said that as the draft-
ing stands and as the whole scheme
stands, the Bill is likely to affect vil-
lagers; so, it needs further consideration.
That is the point on which I request
Shri Shukla to make some statement.

13 HRs.

SHRI VIDYA CHARAN SHUKLA:
With your permission, Sir, I would deal
with the points that Shri Lobo Prabhu
made.

SHRI 1.LOBO PRABHU : May I
conclude my speech ?
SHRI S. M. BANERJEE : Sir, I
move :
“That the discussion on this Bill

be closed.”

SHRI VIDYA CHARAN SHUKLA:
Sir, have you called me or Shri Baner-
jee 2 Whom have you called ?

SHRI S. M. BANERJEE : I cannot
tolerate the arrogance of ministers, not
of mushroom ministers like him,

MR. DEPUTY-SPEAKER : Order,
order. After Shri Vajpayee made a
request, I said that I would request the
hon. Minister to reply. Now let him
reply. This is not a light matter,

SHRI S. M. BANERJEE : We have
a right to move motions. *
L54LSS/68—9

KARTIKA 23, 1890 (§4KA) Births and Deaths Bill

254

SHRI VIDYA CHARAN SHUKLA:
With your permission, Sir, I would like
to deal with the point which was raised
by Shri Lobo Prabhu first. If Shri
Lobo Prabhu was a little attentive yes-
terday, he would not have been required
to wax eloquent so much today about
the rights of Lok Sabha and Parliament
about which we are equally concern-
ed.

AN HON. MEMBER : Are you?

SHRI VIDYA CHARAN SHUKLA:
There was no question of saying that
this House or Parliament could not dis-
cuss a particular provision. The only
statement I made was that in view of
the coming census this provision has
attained very great importance and that
is why we want to see that it becomes
law as quickly as possible. That was
the limited point I made. I never sug-
gested that Parliament should not have
the time or the opportunity to discuss
these things at all.

As far as the point raised by Shri
Banerjee is concerned, it does not
deserve any reply because he is a
light-hearted and a lightminded person
who should not be taken seriously by
anybody.

SHRI S. M. BANERIJEE : None-
sense.

MR. DEPUTY-SPEAKER : That is
not fair,

SHRI N. SREEKANTAN NAIR
(Quilon) : The remarks of the Minister
are also not fair. It is a personal re-
mark which ought not to have come
from a minister.

SHRI S. M. BANERJEE : He is a
debauch; he is stupid; he is a nuisance.
1 know how he talks outside. . (/nterrup-

tion).

SHRI N. SREEKANTAN NAIR :
Everyone of us will repeat it. You
ought to have prevented him.. (Inter-
ruption) .

SHRI S. M. BANERIJEE :
should he say that ?

MR. DEPUTY-SPEAKER : If you
take objection to an expression, you

Why
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[Mr. Deputy Speaker]
should not have said that.
ing with dignity ?

SHRI1 S. M. BANERIJEE :
in keeping with dignity ?

MR. DEPUTY-SPEAKER : I would
request you to withdraw that word,
‘debauch’. 1 take you seriously.

SHRI S. M. BANERJEE : 1 will
not withdraw ‘nuisance’. He is a nui-
sance in the House. 1 would withdraw
the word, ‘debauch’. I will not with-
draw the word, ‘stupid’.

MR. DEPUTY-SPEAKER : This is
not the way to carry on discussion.

Is it in keep-

Is that

SHRI S. M. BANERJEE : 1 have
defeated his candidate thrice. let him
contest the election in Kanpur. He will
forfeit his deposit.

MR. DEPUTY-SPEAKER : This
challenge is meaningless. The House
stands adjourned for Lunch till
2 O' Clock.

13.04 Hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha reassembled after
lunch at five minutes past fourteen of
the Clock.

[MR. DEPUTY-SPEAKER IN THE CHAIR]
REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.
Clause 10—conud.

SHRI VIDYA CHARAN SHUKLA:
When the House adjourned for Lunch,
I was explaining the provisions of
Clause 10. 1 was mentioning this, Our
intention is that nobody who is not
operating in a notified area will be
fastened with this kind of responsibi-
lity. As far as the municipal workers
are concerned, they will be required to
send the information only if they were
present on the spot or they were attend-
ing a function; otherwise, it would not
be incumbent on them to take any action.
As it is, this is a completely innocuous
clause and I do not think the member
should be unduly exercised over this
particular provision.  Therefore, I
would humbly say that it is not neces-
sary for us to accept any of the amend-
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ments that have been moved and the
House should consider and pass the
clause as it is in the Bill.

SHRI SHRI CHAND GOYAL
(Chandigarh): I have given an amend-
ment that this Bill should be referred to
a Select Committee because, as an emi-
nent lawyer, you were also of the opi-
nion that there were certain defects
which needed to be corrected. 1 know
that this motion or amendment ought to
have come at the introduction stage. I
quite realise that legal position and the
Rules of Procedure, but my submission
is that, when there is a justification, the
hon. Minister should not stand on the
question of prestige or should not take
shelter under technicalities but should
agree to accept this motion or the Gov-
ernment should bring its own motion for
referring it to a Select Committee. The
passage of this Bill will not at all be
delayed because the Rajya Sabha is
meeting from the 18th November and
the Select Committee can make its re-
port within ten or fifteen days and then
it can be passed by the Rajya Sabha
also. So, it would be in the fitness of
things that this Bill is referred to a
Select Committee which should consider
all the defects which have been pointed
out by the hon. members during the dis-
cussion here. So, I would once again
make an appeal that, instead of taking
shelter under technicalities he should be
generous enough to accommodate” and
accept this.

MR. DEPUTY-SPEAKER : It is
not simply a question of technicality.

Even if the Government were to ac-
cept, there are some difficultics from
the point of view of procedure. Even

if the Government is ready to accept,
how to meet these difficulties ? That is
the problem before us. The rule in
this behalf is very clear and specific.
Once the motion for consideration has
been adopted and certain clauses have
been adopted, the only thing that we
can do is to proceed with the rest. How
to overcome this difficulty ? I do not
know the Government’s mind yet and
even if the Government were to accept,
this is the difficulty. In such a situa-
tion I am helpless because the rule is
very specific.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam): There have been
many cases. Bven after the considera-
tion of the Bill if the House feels that
it is better that it goes to a Select Com-
mittee, it can go. There is no bar
against that,

1 think, we were on Clause 10. In
Clause 10, here it is said :

“It shall be the duty of—

(i) the midwife or any other
medical or health attendant at
a birth or death..”

On the other hand, in Clause 8(b)
it is said :
“in respect of births and deaths in
a hospital, health centre,
maternity or nursing home or
other like institution, the medi-
cal officer in charge or any
person authorised by him in
this behalf.”

So, either there is redundancy or
there is a contradiction. Here it is more
than redundant. There is a contradic-
tion. The area is enlarged in clause 10
and the duty is cast now upon some-
body clse while the duty under clause
8 is cast upon the medical officer. What
I think, therefore, Sir, is this. This is
a Bill which involves penalties. It is
not merely asking somebody to make
a report or something like that. There
is one clause, Clause 8, where you find
the words ‘the oldest adult member’.
They have given several alternatives.
There is an order of various persons
mentioned therein and punishments de-
pend if persons in that order do not re-
port. They have got to see whether
any particular person comes in that
order to be the informant or not. A
man has to know whether all the prior,
previously nominated persons are ab-
sent and then he has to see whether he
is the oldest adult member or not. The
oldest adult member has to examine
whether his turn is there or mot. A
duty is cast upon him and he will have
to meet the punishment also. So, what
I submit is this : in a Bill of this kind
in which there are some difficulties, it
is much better if you refer it to a Select
Committee, There is no harm,
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“At any stage of a Bill which is
under discussion in the House,
a motion that the debate on
the Bill be adjourned may be
moved with the consent of the
Speaker”,

So, if you give me the consent, I
would like to move that. We can ad-
journ here.

MR. DEPUTY-SPEAKER : I will
put it to the House. So far as the
other motion is concerned I have al-
ready ruled it out.

SHRI SHRI CHAND GOYAL -
Even at the consideration stage, and
clause-by-clause stage therc are prece-
dents where it has been referred to
Select Committee. If there are no pre-
cedents, it is a different matter, but I
think there are precedents,

MR. DEPUTY-SPEAKER : There
is no precedent of this nature. I could
understand that everybody here wants
close scrutiny of every clause of the
Bill. That I have followed very closely.
But under the rules, so far as I could
make out, it is very difficult for me to
accept a motion for reference to a Joint/
Select Committee at this stage. You
can move for adjournment of the de-
bate.

oft ¥ & T A F@IE ¢
“f& g fawr qx =91 wafm w7 3
m.qli

MR. DEPUTY-SPEAKER : I will
put it to the vote. The question is :

“That the debate on the Bill be
adjourned”.

Let the lobbies be cleared.
The Lok Sabha divided.
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Division No. 2]

Adichan, Shri P, C,
Banerjee, Shri S. M.
Bhagaban Das, Shri
Chittybabu, Shri C.
Daschowdhury, Shri B, K.
Deb, Shri D. N.
Dhandapani, Shri
Fernandes, Shri George
Ghosh, Shri Ganesh
Goyal, Shri Shri Chand
Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
'Kamalanathan, Shri
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Krishnamoorthi, Shri V.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S,

Asghar Husain, Shrj
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Dasappa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri K. G.
‘Dixit, Shri G, C.

Ering, Shri D.

Ghosh, Shri Parimal
Gudadinni, Shri B. K.
Gupta, Shri Lakhan Lal
Himatsingka, Shri
Jadhav, Shri V. N,
Kamble, Shri

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar, Shri N, R.
Mahajan, Shri Vikram Chand
Mabhishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Marandi, Shri '
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AYES

Lobo Prabhu, Shri
Mahato, Shri Bhajahari
Maiti, Shri S. N.

Majhi, Shri M.
Mayavan, Shri

Menon, Shri Vishwanatha
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Patil, Shri N. R.
Ramamurti, Shri P.
Samanta, Shri S, C.

Sen, Shri Deven

Shah, Shri T. P.

~Sharma, Shri Beni Shanker

NOES

Shiv Charan Lal, Shri
Sivasankaran, Shri

Suraj Bhan, Shri

Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Viswambharan, Shri P.
Viswanatham, Shri Tenneti

Masuriya Din, Shri
Menon, Shri Govinda
Mishra, Shri G. S.
Nayar, Dr. Sushila
Parmar, Shri Bhaljibhai
Partap Singh Shri
Parthasarthy, Shri
Pradhani, Shri K.

Raju, Shri D. B.

Ram Subhag Singh, Dr.
Rane, Shri

Rao, Dr. K, L.

Rao, Shri Thirumala
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Saha, Dr, S. K.

Saleem, Shri M. Y.
Sambasivam, Shri

Sanji Rupji, Shri
Sayyad Ali, Shri

Sheo Narain, Shri
Sheth, Shri T. M.
Shinkre, Shri

" Shukla, Shri Vidya Charan
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Siddayya, Shri
Siddheshwar Prasad, Shri
Solanki, Shri S. M,

MR. DEPUTY-SPEAKER: The
result* of the Division is: Ayes: 44;

Noes ;: 54.
The motion was negatived.
o SRR ¢ IaTERE Rl
&9, 9o fad e s A #0 e ford
gl gam & faw 3@ w0 %% & ang
fad fr frak awY #i A1z fowd adl
AT &1 & war & fF gw nd gt

MR. DEPUTY-SPEAKER: The
obtained.
Anyhow, those Members whose votes
bave not been recorded may kindly

corrected figures are being

rise in their seats—

I find that the number is such that

it will not affect the result.
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Supakar, Shri Sradhakar
Sursingh, -Shri
Ulaka, Shri Ramachandra
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g F FT AT, a7 T AT THA |
9T g oY, AfEwT 98w fedr WY
T a3 AT feay mav §, TR ag ey
wfafadfaet av dawaa F g1 w4 &
FYE ara gt §, e et & 9T H Mo
&Y T &, AR A T g A T &,
IJEET GIAAT X FT FHE AR A T
a1e fear M g

tw fag & *gar =g g fF 0w
Sfer & AT 9% &7 7E SyEeqT AHTT A
dgereifa & facge faada & 1| a7
J NA-TA FT Aga Tfa FY g A T
&1 g 9z & srfaa AR afee €,
Ty & w ¥ frowr gom § 1 g
AR aqfra wT TAER AR T
T & fag s T wA Ay AT

*The following Members also recorded their votes
AYES : Sarvashri Mohammad Ismail, G.NOES : Sarvashri P. Antony Reddy and

Amat and A. Dipa.

Viswanathan, Rabi Ray, D.

R. D. Bhandare.
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[t sivy s @mit]
o & 19, dgax aIfr F 9, 9
S KA RS

AT T &1 IEw ug & B 9w
F qra o AT Y F WY A G,
A w7 O SAE T A T AT T
¥ a1 AE? e Ay g€ 3 7 ey
F q=a1 31 ™, A ¥ o FIme
W I AT A 9 FrE AmEHT
fafraa & & @A &, @ @ fga &
aar ¢, qfeq 1 gFar.§, N I F
AR ATHFTT FEHTT FOW AT T
T qaT 3 FT qAa fF g wfay

=BT & AT AFT AT A F A% T IgAT
ST FOAM | T @qATE TADQT
3, @ @ ‘@ 7 g 9w g

e TEAY, “gfga’’ wer TEY | A
@Y7 F7 9 g7 qEr A ¥ HOAY
oy #1 oo @y go W faw
g=rE ¥ ¥ A fom &) SR I
o fFar , ag 7% AW & fAu F47%
mfaa grm

# w1 wtgm g f& o faw @
fae gom o1 T HAY wREw
TH | WY 1 w7 981 fRar, @
s ® 7@ % faQw v zafao
# I F I4AT FIAT g g fF ag A
THFERRE F TIHIT FT & | &7
F graeg | a7 A W @, 59 F1 faegw
g 3 oafew | s oTE F /W AT
gy, @t F1E a1 78 3 ag fawr Ay
a8 €T § T G0 AT A A
ARIAY | gaTdl At ¥ g g
TG §, IAXT WA F 37 g7

W WEreT Wt FY Ig=lt AT
IR &) AEE Y 1 waw G
fawz gfomam ar) 39 fawr =Y
T &7 § I FT & T GIH ALAT
T A A B 3T qgAAIT R
faer ®Y 9z o T F W A
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HgEAT WY Y AT FT 3| qgATE
2, mF anfa-favis ¥ & #1 st
fear 9T smA g & faodw
Frd fear &1

zq oo § ga Forw #7 faQy
g o wat wgiEm ¥ yraar svar g
g TA UATTAT H TEET FT A |
za ¥ N 99 & v W, afwq faw
AF T H Q9 ) g AT TH A0
Y 37 FW T 3 AT qg i, o
2 99 fae 7 IZF FEAT TEA £
SOME HON. MEMBERS rose—
MR.: DEPUTY-SPEAKER: We
have already exceeded the time sche-
dule. If we proceed this way, we will
not be able to dispose of this Bill even
today. In the light of the discussion

yesterday, morec amendments have
bteen tabled.

ot e w (q0) ¢
afafq # 9= faar 7 |
st A AW 77 faw w0
foaae #3427 #1 W 3|1 Tfgw
MR. DEPUTY-SPEAKER : Yester-
day the Minister replied to all tho
points, I will put the clause and
amendment to vote now.

SHRI VIDYA CHARAN SHUKILA :
May I have a minute ?

MR. DEPUTY-SPEAKER : There
are certain new amendments tabled. If
1 allow him to make a speech now, I
will have to allow other members to
move their amendments and make
spceches. The Minister can speak at
the end.

Is Shri B. S, Sharma
amendment ?

SHRI BENI SHANKAR SHARMA
(Banka) : Yes,

1 beg to move :
Page 6,—omit lines 8 and 9 (26).

SHRI S. KUNDU (Balasore) : I
beg to move :
Page 6. line 22,—
add at the end—

T F ¥AT

moving his
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“and in case of a dispute whether
the death had occurred due to mal-
nutrition. or starvation the reason
shalt be recorded by a registered in-
dependent medical practitioner”. (28)

SHRI TENNETI VISWANATHAM

(Visakhapatnam) : Please appreciate
our difficulty also. I am not on a tech-
nical point,

MR. DEPUTY-SPEAKER : Yester-
day all points were made by Members.

SHRI TENNETI VISWANATHAM :
I have an even more important point.

MR. DEPUTY-SPEAKER : I know
he has a good contribution to make. In
that case, I will have to permit others
also. Dr. Sushila Nayar,

o gt Arae (wid ) - Iavems
wgreg, g7 W g fr o 7wt 5w
T #r faQiy FT 72 &, 9 71 9y
| nFAwgAY &1 TA4 4 Ag HEEr Y
T § 7 Y7 afl 9w @ qeg
a7 [T | AW A 97 JIAT F /T
freas AT & | 399 Ig%T ATH faay
war &, afeq wgi fasags 4@ g
2, F@ ¥eAT AT AgTOAY rgwT ¥
NIE AT iAT I AT qar grav
fo &0 97 7 97 gam &

it 3 ST it MAAT JTEqT
9T I FY AT FT EIE

o GAET AWT: HTAT 96T F7
aw TE § fr T W I W
T GH W §, BT A I gl & A
T 7% ¢ qfa o § ot g
g &1 TG 3@ I AT &; TG ST
ara A8 § f sl o Aqt £\ sqgqer
gt & a8 WA #Y ara &, ¥few s
S afcfeafa &, 94 7 Y T Sy Y
A I FT ZAX E AT IR, ¥ 37 A
gaT ¥ qFx §1

it sy srwTe A s A S
WY ¥ vy 931 T A ¥ weqd
‘qg FW I P AF X
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o gHter AT TH T ¥
AT, a7 E AT sAEqT FY AT |
AT qTE FY Aew ag 8 e
¥R A A § o I 99 H I famy
F1 ¥ oy &Y ¥ o AT W
TR AR 36 qfadT gaT g |
AfpT e 3B O AT AR A9
&Y AT STy & 1 wraT A FE gER
Wt 7 ag wawee W99 @) & fv oowi
QST LT 1T, qT 97 UF 3T FAT
IR | RE I A FE qAAHIET §
(vawem™) T9 & F1§ qUAH T w@_T_@
o =Y 31 afes ag Qv 59 3 A
21 37 %1 farder aww o § f&
W A AT X

SHRI TENNETI VISWANATHAM :
iMany babies are being born every day
notwithstanding Dr.  Chandrasekhar.
If reports are not made, many people
ar¢ made punishable. Let us look at
the wording :

“It shall be the duty of the mid-
wife or any other medical or health
attendant at a birth or death...”

1 do not know whether medical atten-
dants are sent to attend on deaths. In
fact, they are not. These midwives are
not scnt unless therc is a birth or still«
birth.

So far as reporting a birth is concern-
ed, it does not merely mean a report
saying that a particular human being is
born becausc this birth certificate be-
comes a proof of several other things,
it becomes a proof in matters of title,
for the date of birth for entering
government service or even punishing
a man if it is wrongly entered or re-
ported.

Who are these persons that are asked
to do it? In England there is a rule
that the Archbishop of Canterbury
should attend and certify that the
Qucen is delivered of a child and the
delivery was actually seen by him.

SHRI RANDHIR SINGH (Rohtak) :
We do not believe you.
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SHRI TENNETI VISWANATHAM:
As 1 said, the birth of a child does not
merely mean the reporting or the com-
ing into existence of a specimen of the
human species, it also must show and
inform who are the parents, who is the
mother, that a son.is born to so-and-so,
and it becomes such an important
matter latter, This cannot be left in
the hands of any health attendant and
sweeper.

So far as death is concerned, in the
hospitals a health attendant is not
allowed to certify that a particular per-
son is dead. It is only the medical offi-
cer who can do'it. Now, you say that
a midwife can certify it, a medical or
health attendant can certify it, or a
sweeper can certify it. What is all
this ? Where are we going ?

There is no doubt that we want a
Jaw, but et us make good
law, let us make a law which stands for
some time.

~ Again, in the first sub-clause the per-
son on whom the duty is imposed is ex-
pected to be present, as also in sub-
clause (3). But under clause 2 he is
not expected to be present there. I
want your ear, Sir, as this is very im-
portant. The first clause says ‘a per-
son present’. The third clause says ‘a
person present’. In the second clause
it is not there. Therefore, by implica-
tion any sweeper in the Municipality,
Panchayat or local authority has got
to make a report whether he is present
or not. How can he do it and when,
when can he do it? What are the
qualifications of these persons? What
is the information these persons can
have ? What authority or authenticity
will they have ? As has been already
advanced both yesterday and to-day, if
you say ‘any sweeper in & municipality’,
there are so many sweepers in a Muni-
cipality—who is to do it and who is
punishable for not doing it? As has
been said, sweepers in a municipality
are not the best persons to say that a
child is born. They may not be able
to see anything. They may be in the
streets and because of a hullabaloo in
the house they may say that a child is
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born. They may say ‘the Queen deli-
vered five crores’ because they heard it
and they are not expected to be pre-
sent. So they are not qualified to do
this, Sometimes some people do not
die though thcy appear to have died.
Hon. Member, Shri Ramamurti, knows.
There was a Minister in Madras who
fell sick. Several people went on
saying that such and such Minister was
dead. But absolutely he was there, but
he was in a state of coma for some 4
to 6 months. Do you expect sweepers
and others to declare that he is dead.
1 think the intentions of the Govern-
ment like so many intentions are very
excellent. But this wording will lead
us where all good intentions lead us,
that is to hell.

Now take clause 3. The keeper or
the owner of a place set apart for the
disposal of the dead bodies has to re-
port. They are engaged either by the
Panchayat or the Municipality and
under the local laws, which you are
not repealing, he has to report only to
the President of the Panchayat office
ang, if it is a municipality, to the Muni-
cipal Commissioner. At present they
are the statutory authorities to receive
that information. Now you say some-
thing  different  here. Here, the
report is to a registrar. The owner of
the place for the disposal of the dead
body has got a duty. A register is
given and those who take the dead body
for disposal enter all these things and
in the evening he takes the book to
the Panchayat office. Therefore, this
Bill is bristling with many difficulties
and other contradictions. I would
rather again suggest that in spite of the
fact that we are only 98 out of 500 as
scen on the voting board we cannot dis-
pose of lakhs of births and deaths in
this very casual way. I would request
you to exercise your general residual
power and ses that the discussion on
this Bill does not proceed. The Gove-
rnment may take further steps to bring
it in a more appropriate form.

MR. DEPUTY-SPEAKER : Since
yesterday I have heard so -many appeals
from various members. - Now the
Minister of Parliamentary Affairy is
here. 1 would have even gone out of
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the way and appealed to him. But my
dithculty is regarding the Rule. I can-
not by-pass that Rule. What I have to
suggest is that we have devoted more
than one hour on this one clause and
amendments. I would request him to
clarify the position as you have raised
a new point. Afterwards I will apply
guillotine.

SHRI BENI SHANKER SHARMA :
You have allowed everybody, but the
Mover, to speak.

MR. DEPUTY-SPEAKER :
are several Movers.

SHRI BENI SHANKER SHARMA :
But ali the amendments to this clausc
are mine,

SHRI N. SREEKANTAN NAIR
(Quilon) : Only one hour been allotted
to this important Bill. Who allowed
it?

MR. DEPUTY-SPEAKER :

Business Advisory Committee
the time. It was one hour.

SHRI N. SREEKANTAN NAIR:
No, no.

MR. DEPUTY-SPEAKER : All the
representatives from various groups and
partics were present there; all sections
of the House.

SHRI DATTATRAYA KUNTE
(Kolaba) : Not the Independents.

MR. DEPUTY-SPEAKER: Mr.
Kunte, that is a matter which you can
take up with others,

SHRI DATTATRAYA KUNTE:
When you are making a point that all
sections of the House were represeated,
T may submit that more than 10 per
cent of this House is never represented
at the Business Advisory Committee,
and we land ourselves in a difficulty.

SHRI SHRI CHAND GOYAL
(Chandigarh) : I was present at the
Business Advisory Committee through-
out. No time was allotted to this Bill.
Dr. Ram Subhag Singh will bear this
out.

Therc

The
allotted
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MR. DEPUTY<SPEAKER: When
the report was presented, it was adopt--
ed. At that time, the time was men-
tioned. You never raised that issue
then.

SHRI SHRI CHAND GOYAL: I
was present throughout, at the meeting.
I asked Dr. Ram Subhag Singh to
allow time to the Bill, He said. “Let us
sce when the Bill is under consideration
in the House; we will see how long it
takes.” So, actually, there was no
question of time; no time was allotted
to it there.

SEVERAL HON. MEMBERS rose—

MR, DEPUTY-SPEAKER : Order,
order. Please sit down,

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : To be fair .to
everybody, let me point out that when
the Business Advisory Committee took
this into consideration, they hardly rea-
lised that the Bill was of such a com-
plicated nature and the drafting was so
bad. But since it has been pointed out
here, I think it is better that you allow
some more time. Let it be discussed
further. It will be passed because
there is the majority. There is no
question about it. But why do you
stop discussion at all ?

MR. DEPUTY-SPEAKER : Instead
of onc hour, we have devoted ' four
hours already. 1 have extended the
time, How can I extend the time again ?

st @ fawd T gzaEIQ
T J T T Fga WY A gE ®, W
WY g7 AgY gam a1 15-20 fraz Ak
TgT g g1
MR. DEPUTY-SPEAKER: If I

extend, it will go on for six hours, How
can 1 do it, and what can I do?

SHR1 P. RAMAMURTI (Madurai) :
Sir, this is not a political issue. This
is not an issue on which we are divided
on a political plank. There is no ques-
tion of that. Therefore, I do not see
any rcason why the Government should
stand on prestige. If certain unwork-
able clauscs are pointed out, some un-
happy wordings are pointed out, why
should the Government take it as .a
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[Shri P, Ramamurti]

matter of prestige? Why should they
think that whatever they have drafted,
even a comma, they cannot be chang-
ed? Why should they act on that
basis ? 'That is why we say it should be
discussed further, After all, we are
dealing not with an ordinary problem,
but with the problem of life and death;
it is the Registration of Births and
Deathe Bill, :

sft fir memwr (=) TE A
oF AN -7 "9 F1Ea fom
femr AT?

MR. DEPUTY-SPEAKER: We
have disposed of that problem. Let us
see. (Interruption). Mr. Dwivedy has
made a plea. I fully recognise, as I
have already said, that from the speech-
es madc here, the Bill needs a very
close scrutiny. That was pointed out
by the Members. It is not my view
alone. Therefore, I have permitted,
instead of one hour, four hours. How
long can we continue like this?

oft ofe @ T3 31 fasee w4
#1991 fd 1 97 97 deegiwes
2 Atz agt a8 aaa 370

MR, DEPUTY-SPEAKER : It is not
possible.

SHRI SURENDRANATH DWI-
VEDY : The Government may be in a
position to accept some of the amend-
ments moved. If you guillotine it, how
can they be accepted ? You have your-
self suggested that it needs a closc
scrutiny. Some Members, after studying
the Bill, have tabled amendments. When
those amendmen's are moved, at least
the Government will be in a position
to .accept some of them, and especially
when the Bill is not going to any Com-
miiee. So, why not you permit the
amendments being moved ?

MR. DEPUTY-SPEAKER : Yester-
day, therc was a point made that, if
you moved amendments, the passage of
the Bill would be delayed. That was
another point made from this side of
the House.
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SHRI N. SREEKANTAN NAIR:
On a point of order, Sir. I have got
before me the Bulletin-Part II (General
Information relating to Parliamentary
and othcr matters), Tuesday, Novem-
ber 12th, No. 887. It says:

“Allocation of time to Govern-
ment Legislative and other Business :

Lok Sabha agreed today on a
Motion by Dr, Ram Subhag Singh to
the allocation of time to the follow-
ing items of Government legislative
and other business as shown against
each :—"

13 iteme are mentioned here, but this
Bill docs not find a place in them. The
House should not be misled in this
manner.,

MR. DEPUTY-SPEAKER : It was
not allotted in the last meeting of the
Business Advisory Committee.

SHRI N. SREEKANTAN NAIR:
When was it done ?

MR. DEPUTY-SPEAKER : 1 think
that report was adopted during the last
session, (Interruptions).

ot e T a7 IA A 4 g,
TA FY ggN IO AT T1fEd |

ot ATH AR © TSI AP,
AT suEedqT A WA § 1 o7 fagus waa A
Y a7 T, FAfE g @ faw ¥ feenw
&1 & sad aww gfaur # anfess
13 9% @

“(1) All laws in force in the terri-
tory of India immediately before the
commencement of this Constitution,
in so far as they are inconsistent with
the provisions of this Part, shall, to
the cxtent of such inconsistency, be
void.

. (2) The State shall not make any
Jaw which takes away or abridges
the rights conferred by this Part and
any law made in contravention of
this clause shall, to the extent of the
contravention, be void.”

¥, INEqW wEEq, AfewA 17 ofgd—
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“Untouchability is abolished and
its practice in any form is forbidden.
The enforcement of any disability
arising out of ‘Untouchability” shall
be an offence punishable in accord-
ance with law.”

¥ WY TA FAA ¥ TG 10 T
i
“It shall be the duty of the sweeper

in a municipality, panchayat or any

local authority...” etc.

T, ITNEALT AL, AT AT TH MTA
q Hfedma #1 3@T N A q@q
fr =7 8y ;1€ o & 78 &
w97 31 qaq 3 fret myfafagfadt
F1OAIE ' FH FIA AT FATL AT
“EYE FH FTY A@T FAA T, av
HATRAT "TH g1 snan, AfeT @i 9=
TEgT FY g fawt et & 9 anfa
& 17 97 39 F4 fa@r Ay g S
snfexd 17 & famga famw &1

IR WEIRA, ATT FT &I &Y
HewA fEar ar, sE &9 #1 feifea
Y g7 AT AY Aq 9 5w wmw
q 91 97A 99 TET & 999 @9 AT a1
FV T TA AZA ¥ T OF A & W
AT 97 I I3 ¢ 79 naw # fadey
fwar 2 1 a9 g7 A1 7@ AT F) WHEH
faar ur f4 agt A @7 W #7 TA-
mi fwar wan &, a7 Sfem weg 78 @,
T FqfaT &1 AT amat F agt w1
g1 mar &feq gw Iae F9A 43 K
f& gt @i Tq fagaw ) ¥ TN
& AT ST AT AT T 97 TgF g,
=91 grit fT wa 9 w5t ) faepa
fag ave x7 45 W) I TEE &
F17 ¢ afqvam ar favng g
FIA F( TEGTT AEY &1

MR. DEPUTY-SPEAKER : 1 have

followed your argument and I have
followed your point of order,

it T SRR . I qFET,
Fqw T EIE | AR H 7 7 fragw
FTAT dgar § & oamed gl 7
afaw7 g, A% gra 7 fAan) F) ws
FxA & oY arfure @, fae e Y oY
LT FY G&T F AN ¥ AfgwT
&1 snfeFar 17 ¥ qE-A9T W g
#17 afefam 13 &Y gw 9T quT &,
gfqum & zq fg@ /), 9 3, wEARA
TzEA ¥ wrafay fad) a9 & fans
fadgaw arq %77 a1 1 wfaw7 gq 7@t
&, AT ag garw A1 qAT AREg Y A
¥ 7Y vE &, TEY HYT AT AR AT
ama, F18 W v a1 faw, frawt
¥ TR 97 T FF W AMFT FA97 A9
A % W afs g qEt &
W AR T T @A NT
(m) ........

sft o T ;W faoAg gAY
AN F qL A T FFA AR F
. (=aEe=)

st frwr aoor A (fedmaR) ¢
AT HETYT FT §OF &1 HEA! qAA
ar AT A oar ... (sEEew) ..

= ofy v . Iy WRET, I
qewew & arg aY war S #Y 9f@aT
F7aT Arfgw g1 Afwa Ih T8 fwar
...... (vowem=) . ...

MR. DEPUTY-SPEAKER : Let me
reply to the point of order raised by
Shri Fernandes. No more speeches. I
would like to point out to Shri Fernan-
des that yesterday, though not in the
form of a point of order, the ‘sweeper’
question was raised here and now you
have raised it in the form of a point of
order. Yesterday I said that if the word
‘sweeper’ is taken as it is, it is likely to
lead to some misunderstanding and cer-
tain sensibilities are likely to be dis-
turbed very naturally. I said that. But
as it is, it does not refer to caste or
untouchability . ... (sTwwm)....
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ol AKX FHAT . T fewdo
| Y guFi 1€ Ieog T8 31 w2
=t L. (erxem) ... ..

sit v waw (=TONA) ¢
qAAAF WeT § 1. . (wawEw) ..

Q% WA q3Eq : @9 71 fen-
Fog Qg . . . (swEw) ..

MR. DEPUTY-SPEAKER : 1 said
“remove this sensitive spot”. It was
for the Government to consider.

... (vwwEm) . ..

ot e sawc el sarg A

AT ZET L ... (STEET) ..

SHRI GEORGE FERNANDES :
Who is a sweeper ?

MR. DEPUTY-SPEAKER: ¥%rE
FAN | (soam) . .. What
can I do if there is no definition ?
(Interruption)

st fi w0 w0 v erEen
Fi AT § | AT A AT T AT |
oo (vumEWR) ...

st e fagrd aoEd : (FEOH-
X) : wid fg=t F AT A0 70 |
.. (oawaw) ..

st a ;BT FowqaR A
HFATEN ) ... (STAEE) .
SHRI RANDHIR SINGH : Sweeper

is a sweeper. No Pandit can be a
sweeper. .. (Interruption).

=it forw weor o 2 39T wEEy,
# STACAT F( TATA IS @IE | A qAT
S & g8Ar Jgar g 5 @ & o
WY, a1 |y w Y gfearer 7 @7 w=oe
a1 gl 87 & qY W IaF) AEQ g
R AAF-HAT H FFaw-waT | 0 s
3Faq ot faam SR¥ &1 wow
F@GaT AT FY A9 A § qfFwA
ARNIIT B WA T @ § 1 AgIATAT
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W Wi Fgt, wa feaw fead w3
arFT 331 fr frq 97§ a==r gam &
I FIT AT 747 BRY &1 7 A
Fgar § % Ty sy w1 g wX Q)
g1 & 7a% ae faww g1 9 -
TaT 1 FUA TEAT ABA § gEIfAQ
%2 W@ § & i T8 v/ F w49,

T THET AT [T, § qOAT ATEAn
g fv aw S fead awvearg €4 3@
FARFA Ffag? g Wit I
ATQY &) q19 TgT 39T AQ§7

SHRI S. M. BANERJEE (Kanpur) :
My point of order, which is very sim-
ple, is under rule 389. But, before
raising it, for the information of the
House I should mention that when the
word “sweeper” was included in a Bill
that was brought beforc the House be-
cause of the opposition a suggestion was
made that it should be substituted by
the word ‘safaiwala’. Then it was argu-
ed on behalf of many of us—at that
time Shri Homi Daji was here—that if
vou use thc word ‘safaiwala’ some
people may think it is a Parsec. Ulti-
mately, it was changed to ‘safai karm-
achari’ and then it was passed. For thc
entire community we use the term
‘Valmiki’.© Whencver we give any cer-
tificate to them, we never use the term
‘Schedulcd Caste’; we call them Val-
mikis, So, a particular community
should not be humiliated by using a
particular term. Rule 389 says :

“All matters not specifically pro-
vided for in these rules and all ques-
tions relating to the detailed working
of these rules shall be regulated in
sach manner as the Speaker may,
from time to time, direct.”

Sir, you are the custodian of this House
and we would request you to do the
needful in the matter .. (interruptions)

SHRIMATI SUSHILA ROHATGI
(Bilhaur): A sweeper is a person who
sweeps. Whether he is a person who
sweeps dust for cleanliness or he is a
person who sweeps the democratic value
of life....(interruptions) 1 can speak
better Hindi than many of you; I chal-
lenge you. .. . (interruptions)
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qw st wrew ¢ fgY F ifeg
... (vrwE®) ..

sfiweflt  geiten gt - S A
AT A § a= B FaeT g STV St
el sor s gEI F A A WY
faer 7 T, A FIT ITHTRIE AWE
Y 9Fm | F oy frAew R fr
IF A A G §, A FH 49
& &% oY §7 1 I am saying that accord-

ing to my definition ‘sweeper’ is a person
who sweeps away, whether dust and dirt

or democratic principles of life....
(interruption).

MR. DEPUTY-SPEAKER :
Hindi version of the Bill says :

The

‘g faw, o9 ar amw o-
o arfaar & swar o,
(interruptions).
He has suggested a good word, that
is, scfai karmachari.
15 HRs.

SHRi RANDHIR SINGH : It should
be withdrawn. It is a clear case of
discrimination.

st oew fagr qwomdy @ WY meg
fawfaa ’
oY o T : wa< Afafry afeg
TgT T AT A ALT g T |
| KX KT ¢ 39 q7g T @Y
AT |

MR. DEPUTY-SPEAKER : If the
House is so agitated, there is another
rule, rule 110, and Government should
consider that, Rule 110 reads :—

“The member in charge of a Bill

may at any stage of the Bill move

« for leave to withdraw the Bill on the
ground that—

(a) the legislative proposal con-
tained in the Bill s to be
droped; or
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(b) the Bill is to be replaced sub-
sequently by a new Bill which
substantially alters the pro-
visions contained therein; or

(c) the Bill is to be replaced
subsequently by another Bill
which includes all or any of
its provisions in addition to
other provisions;”.

Under this rule, if Government so de-
sires, it may withdraw the Bill. I can-
not use my powers... (Interruption).

§t fawm: aw o 2w
7
it faar avw we : SuTeRe W,
& M A 7 ot 7Y w7 i g TN
o Wi W afgd | gH Ee A
T A g vy § e ag S
TR R | T FA IAT IF GG T
WX FT TFGT AT 4T | T AFad A qF
TR F Fg7 fr 7@ A gev 2 wifed, aw
T q 78 09 1 fir T B ger I B
FT AT WeR TG § | gH HIE afer
T AT FER Y
THE g AFar &1 wax afafa §
HAAT EY A I & oY gF e T 8
afs w27 & & 9 #) ya< afwfq
W & A e § Y g 99 F amafe
T8 | e 97 o A #2 far fF w@T
afafa & S5 F1 S qhwA @ T ™
AT ATET § &Y g9 99 § F6 AL FX
TFY | T 59 qIT & Al F FEC
s afafa & avaa fagas & o aFar
T H FEA AT IO AT 6 T T
frg s s@ ) AN I @I
AFgfrafargiagma gsa A
fR e w1 2 wfa qif #v W
T IFH FA A e §, TR
g Ry WY ify &7 &), Y I Fw
FET ¢ I FH T IV F TR E
A@ FT ATfeaiyd, TH FW, JIO T
ARSR UL G R
AT qEET 48 SRS § fF 8 A
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oft farer oo e
afa gifs #1 wg T &, AR A
ot e fagrd ot ATTH
TR AL, AT

it faarwTor wew o gam W A
21 aT, IJareqy wEEw, AT A =Y
FT, A AT T 7 A A AT ALY |
™ ¥ wnfa qifs ¥ F1§ waw 9 8
9 H T/ A F1 A g o e Ty
SATET F=VT FE weg fAw wwar v
oS AT AT Igdt T@AT =1fed | AR
W 7 F1% sfa T 99w a8 @
f afs F77 ¥ g7 7@ F1 ya< qfafa
¥ 4% g6q § ar 7 arafa 7Y § o
15 a1 20 &7 &F FT o 37 F TH
FT @ ar amafa 7@ &1 9y w9
ford St 3T 3 Frrgw & ST AT 99

ot qt wANT : faw 118 F
TR T TFR ¢ 5

“Any member may, if the Bill has
not already been referred to a Joint
Ccmmittee of both the Houses, move
as an amendment that the Bill be
referred to a Select Committee and,
if such motion is carried, the Bill
shall be referred to a Select Com-
mittee, and the rules regarding Select
Committees on Bills originating in
the House shall then apply.”

ft frer wTwr ger: F AW
qE F TS A IO TG FE R E
g gF 7 fF A0 e Ffasm
I FAT TN AT § | T TS A0
T QT & | WA B FFEWA G2
& Twr &) g wfemk j

=it Itk SRR : 3881

ot faen wowr e afz @ oA
& frere IR § @) T A ¥
afafe & w3 & g8 N¢ amofer T
&1 A wifir o s wfafa & @

ATAT 94T I WY ATT A ATIZ JTF AT
Nfq #T fear @fed 98 o2 faee
T &) I A TR e
FFar & Y g9 g ot g &

o wew fagrdt aroqdy : s A
F F Imefa Adf & @7 fadas qax
gfafe & dfar 9@ sfe
fraet & s aré F4ifF W g
R fraRF@E | AT I oy Y
qATE ¥ 957 g3 freaa & 39 I
# A frgw § IR g9 ARt FC TS
& @1 37 fadas #Y ya< qfafa § o9
T #rE srafa a8 g =rfegd

SHRI S. M. BANERJEE : The rule
can be suspended under Rule 388,

THE MINISTER OF LAW (SHRI
GOVINDA MENON) ; This particular
stage of discussion arose from a point of
order raised by Mr. George Fernandes
regarding constitutionality based upon
article 13 of the Constitution. He said
that the use of the word ‘sweeper’ in
clause 10 of this Bill offends article 17
of the Constitution,

st e fagrd woqd @ "
gafafc &, g fofa 3 @Far €1

SHRI P. RAMAMURTI: Mr. De-
puty-Speaker, Sir, you have given a
ruling on that. He is not entitled to
speak on this again, (Interruptions).

ft <fr 7w ;o FY awTE &Y gEAY
LR SuEE CE

MR. DEPUTY-SPEAKER: He is
just coming to a major issue that has
been raised.

SHRI SURENDRANATH DWI-
VEDY : We have passed over that
stage. Now, the whole question is this.
The Government has also admitted it
But because the rules do not provide
that, we cannot refer it to the Select
Committee. Therefore, the only ques-
tion that arises is whether Government
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withdrawn the Bill or the House can, by
some device, take some decision 50 that
this can be referred to a Committee
of Parliament.

st wrw fagrdt gt SaTeweE
wgIeE, ¥ gaTa ¢ fF s wa) afafa
F AN 7 F1E FfEATE & A1 39 WA
91 eqfim w3 I 747 A qGIA
Ft fadw feqr sma f& a8 fadas @
6T @ faa< #T &, S weg AF AN
1 TfEd I F a8 FL TGF F qHA
fagas 1@ | qF 39 T 49T g1 AFA

2

SHRI GOVINDA MENON : What 1
am submitting is this. The question of
procedurc arose on account of objec-
tion of a certain word used in the Bill.
The word used is ‘swecper’ in clause
10 of the Bill. So far as the word
‘sweepcr’ is concerned, you may be
aware that under the Constitution, the
Scheduled Castes and Scheduled Tribes
order has been issued by the President
in which the names of various schedul-
ed castes are given but the word
‘sweeper’ is not given in that order as
one of the names of any caste or com-
munity in the country. Therefore, the
use of the word ‘sweeper’ in the con-
text of the Bill does not refer to a class
or community but to a profession or

an occupation of a person who sweeps.

It was pointed out that in the Hindi
version some other word has been
used. My submission on that matter is
that we are discussing the Bill which
has been drafted in English and what
will be passed here is the English text
of the Bill... (Interruptions) 1 wish
to bring this point to your notice.
Under the rule, under the law as it
stands today, what will be passed here
it the English text of the Bill. The
Language Commission will translate the
Bill after it becomes an Act into Hindi
and then it will be approved and authen-
ticated by the President. If the trans-
letion of the Bill now before the House
has not been done properly, that is no
reason why any objection should be
reised regarding the Bill I agree and
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I know your difficulty; in the Hindi
transiation of the Bill the word that has
been used for ‘sweeper’ may be out of
place or wrong, but that is a different
matter. We are not discussing that Bill;
We are not passing that Billl What is
being discussed here is the English text
of the Bill and under the rules as they
stand today, I say absolutely no objec-

tion to the use of the word ‘sweeper’ in
Clause

10 because, there, ‘sweeper®
means somebody who sweeps.. ... (In-
terruptions),

) MR, DEPUTY-SPEAKER : I would
like to point out one thing. 1 agree
tpat the Hindi version is not an authen-
tic version. Even then, there, the trans-
lation is susceptible to some interpreta-
tion. You have to over<come that.
Because it has been translated as
‘B{mngi' naturally objection has been
raised. It may not b= an authentic
translation; still, jt is a translation,
Mr, Vajpayee.

ot wew fagrdt ot : o 109
%W«'raﬁsrmmgﬁr;wfa&w
T =i w@fm #x @ ww afe
9% fU ST ®F 338 gEE FET
grm agifs W=t cqfrg s @7
ST A fod o 9 Iy efwe
LT frar mam ) B fde @ e oo
€T 338 FT qEIT 7T § I AT 0
qETT &FFR FT A1 1 move :

“That the dcbate on the Regis-
tration of Births and Deaths Bill,
19§8_ as passed by Rajya Sabha, be
adjourned; and

That Rule 338 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha in its application to the
motion for adjournment of the debate
on the Registration of Births and
Deaths Bill, 1968, as passed by Rajya
Sabha, be suspended.”

SHRI R. D. BHANDARE :
Suggest a way-out,

MR. DEPUTY-SPEAKER : |
accepting Mr. Vajpayee’s motion,
_SHRI R. D. BHANDARE ; I would
like to invite your attention to rule 110

1 will

am
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which enables the House to give per-
mission to the Mover of the Bill to bring
it in another form. I am mentioning
what is open to the House. I have
already told you about rule 110. Why
can’t we do that?

SHRI RANDHIR SINGH : That is
the right course.

MR. DEPUTY-SPEAKER : I have
read it. You have pointed out a pro-
cedural way-out, but there are certain
other procedural difficulties in that. So,
the debate is being adjourned to give
government and the other parties also
time to find out a way as to how to
proceed further. Then we shall decide.

SHRI R, D. BHANDARE : There is
no difficulty whatsoever. We can have
another Bill.

SHRI VIDYA CHARAN SHUKILA :
1 will point out the difficulty in that
rule. Tihe Bill has already been passed
by the Rajya Sabha. It cannot be with-
drawn from this House. I have already
indicated, Sir, that we would prefer thc
Bill to go to a Select Committee. It
can be considered there. If the Rules
do not allow the Bill to be sent to the
Select Committee at this stage, then,
we would have been agreeable to recon-
sider the matter. But it cannot be
withdrawn, as it has been passed by
the Rajya Sabha. It is up to you to
suggest any changes,

SHRI GOVINDA MENON : I will
supply another translation is Hindi.

MR. DEPUTY-SPEAKER : There
arc two things, I have to suspend the
rule, Rule 338, as it refers to this thing,
with the permission of the House. I
will put it to the vote of the House.

The question is :

“That Rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for adjournment of the
debate on the Registration of Births
and Deaths Bill, 1968, as passed by
Rajya Sabha, be suspended.”

The motion was adopted.

MR. DEPUTY-SPEAKER : I
now put Mr, Vajpayee’s motion,

will
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Central Industrial
Security Force Bill
The question is :

“That the debate on the Registra-
tion of Births and Deaths Bill, 1968,
as passed by Rajya Sabha, be ad-
journed.”

The Motion was Adopted.

MR. DEPUTY-SPEAKER : We will
proceed to the next subject,

15.17 Ars.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, I beg to move :

“That the Bill to provide for the
constitution and regulation of a
Force called the Central Industrial
Security Force for the better protec-
tion and security of certain industrial
undertakings, as passed by Rajya
Sabha, bc taken into consideration.”

SHRI N. SREEKANTAN NAIR
(Quilox) : Sir, I oppose this. I rise on
a point of order. It should not be taken
up. It cannot be taken up, Sir,

MR. DEPUTY-SPEAKER : Let him
finish. 1 will permit you immediately
after this.

SHRI VIDYA CHARAN SHUKLA :
This Bill came before the House in
August, 1967. After quite a lengthy
discussion this Bill was referred to a
Joint Committee of both the Houses
and the Joint Committee of both the
Houses considered this Bill in a very
minute manner and they went into all
details of the provisions.

The necessity of this measure is very
simple and straight forward. I would
request hon. Members not to read more
than what is indicated by the provisions
of the Bill. The main thing is that we’
want to streamline and make the watch
and ward organisation of the industrial
undertakings owned by the Govemn-
ment of India efficient and better
trained.

At present, all the industrial under-

takings owned by. the Central Govern-
ment have a watch and ward staff of



